


























CNR No.DLCT01-000185-2021 

SC No.16/2021

FIR No.415/2015

PS Kotwali 

Uls 395/397/365/201/412/120-B IPC & 25/54/59 Arms Act 

State Vs. Sunil & Ors. 
27/08/202 1 

File taken up today on the application u/s. 439 Cr.P.C. of the accused 

Sunil Rathore for extension of interim bail. 

(Proceeding of the matter has been conducted through video conferencing

in terms of circular No. 569/RG/DHC/2021 dated 19/08/2021 of the Hon'ble High Court 

of Delhi and circular No.1150/46951-47141/DJ/ (HQV Covid Lockdown/ Physical 
Courts Roster/2021 dated 20/08/2021 of the Ld. District & Sessions Judge (HQ), Tis 

Hazari Courts, Delhi.) 

(Physical Hearing) 

Present: Sh. Gyan Prakash Ray, Ld. Addl. P.P. for the State. 

SI Satish Kumar is present. 

Accused Sunil Rathore is present with Ld. Counsel Sh. Harsh Vardhan 

Sharma. 

Reader and Assistant Ahlmad are on leave today. 

It is submitted by counsel for the accused that inadvertently, some facts could 

not be mentioned in the present application for extension of interim bail and in view of the 

same, accused may be permitted to withdraw the present application for extension of interim 

bail of the accused Sunil Rathore with liberty to file fresh application. Heard. Request is 

allowed. 

At the request of accused and his counsel, the present application for 

extension of interim bail of accused Sunil Rathore is dismissed as withdrawn.

Accused is at liberty to file fresh application subject to just exceptions.

At this stage, fresh application for extension of interim bail for the period of 
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20 days of accused Sunil Rathore has been filed by counsel for the accused Sunil Rathore. 

Reply to the aforesaid application has been filed by SI Satish Kumar. 

By way of present order, this Court shall disposed of application for extension 

of interim bail for the period of 20 days of the accused Sunil Rathore. 

Arguments heard on the aforesaid application for extension of interim bail of 

the accused Sunil Rathore. Perused the material available on record. 

During the course of arguments, it was submitted by counsel for the accused 

that in the present case, interim bail was granted to the accused Sunil Rathore vide order 

dated 06/08/2021 passed by this Court for the period of seven days from the date of release, 

for submerging the ashes of his brother-in-law and also to perform the last rites and rituals. 

It was further submitted that the accused was released from the jail on 21/08/2021 and period 

of interim bail is going to be expired today i.e. 27/08/2021. It was further submitted that 

during the aforesaid interim bail period, the accused has complied all the terms and 

conditions as mentioned in the interim bail order dated 06/08/2021 and has not misused the 

liberty granted to the accused by way of interim bail. It was further submitted that some of 

the rituals have been performed by the accused but ashes of his brother-in-law could not be 

submergedin the Ganga River, Allahabad due to the reasons as mentioned in the present 

application. It was further submitted that the interim bail of the accused Sunil Rathore be 

extended for the further period of 20 days for submerging the ashes of his brother-in-law in 

the Ganga River, Allahabad and also to perform remaining last rites/ rituals. It was further 

submitted that the accused shall be abide by all terms and conditions, if the interim bail of 

the accused is extended and accused shal not seek further extension of interim bail on any 

ground and accused shall surrender after the extended interim bail period. 

During the course of arguments on the aforesaid application for extension of 

interim bail, it was submitted by Addl. P.P. for the State that allegations against the accused 

are serious in nature and present application of the accused Sunil Rathore be dismissed. 

Considering the facts, circumstances, submissions made, report filed by SI 
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Satish Kumar and without going into the merits of the present case, the present application of 

the accused Sunil Rathore for extension of interim bail is allowed for the further period of 

seven days subject to the same terms and conditions as imposed vide order dated 06/08/2021 

passed by this Court and also subject to the condition that the accused shall not seek further 

extension of interim bail on any ground. Accused shall surrender before the concerned Jail 

Superintendent after the expiry of extended interim bail period. 

A copy of this order be sent to the concerned Jail Superintendent through E- 

mail for information and necessary action. Copy of order be also sent to DLSA, Central 

District, Delhi. Copy of order be also sent to SHO/IO for compliance. 

Order be uploaded on the website of the D�lhi Distrj�t Court. 

(Vijay Shankary 
ASJ-05, Centrål District 

Tis Hazari Courts, Delhi 

27/08/2021(G) 


















